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0.A.No.270/2004 

30. 11. 04 
	

Present : Ion'ble Justice Shri R.K.  Lo 
Batta, Vice-Chairman 

Hon'ble Shri K.V.Prahladafl, 
Administrative Member. 

Heard Mr A.C. Buragohain, 

learned counsel for the applicant and 

Mr M.K. Mazuindar, learned counsel for 

the respondents 2 and 3. 

Issue 	notice 	to 	the 

respondents on admission. Mr M.K. 

Mazumdar, learned counsel for the 

respondents seeks four weeks time to 

file reply. 

List on 4.1.2005 for filing 

reply. Sttus quo order dated 24.11.04 

shall continue till next date. 
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4.1.2005 	 Mr A.C. Buragohain, 	learned 
counsel for the applicant and Mr M.K. 
Mazumdar, learned counsel for the 
respondents are present. 

On the plea of Mr ,  M.K. Mazumdar, 
learned counsel for the respondents 
four seeks time is allowed for filing 
reply. List on 3.2,2005 for filing 
reply. Status quo order dated 24.1l.'04 
shall continue till next date. 

Member 
bb 

• 	10.1.2005 	Written statement has been filed. The 

aiDplicant may file rejoinder if any. List 

on 3.2.2005. Status quo order dated 24.11.04 

shall continue till next date. 

Meiber 

nib 



CENTRAL ADMINISTRATIVE TRIBUNAL:: GUWAHATI BENCH 

• Original Application Nos. O.A,268/04(M.P.127/04), 269/04(M.P.129/04), 
270/04(114/04), 27 1/04(M.P .134/04), 272/04M.P .131/04), 273/o4(vLpa 20/04), 

274104(M.P .128/04), 275/04(M.P .130/04), 276/04(M.P .135/04), 277/04(M.P.1 17/04), 
278/04(M,P .118/04), 279/04(M.P .116/04), 280/04(M.P .133/04), 281/04(M.P.1 15/04), 
282/04(M .P .132/04), 283/04(M P j 24/04), 284/04M.P .121/04), 286/04(M .P.i 26/04), 
287/04(M ,P .122/04), 288/04(M.P .119/04), 289/04M.P .136/04), 290/04(M.Pi 59104), 

291/04, 292/04M.P .137/04), 293/04M.P .163/04), 294/04?vI.P.1 60/04), 
295/04(M .P .138/04), 296/04(M P.161/04), 297/04(M .P .164/04), 298/04, 

299104(M .P .157/04), 300/04(M.P .139/04), 302/04(M.P .158/04), 303/04(M.P .162/04), 
3 04/04(M .P .140/04), 305/04M.P .141/04), 306/04M.P .123/04), 3 07/04M.P .125/04) and 

313/2004. 

Date of Order: This the 16 th  day of February, 2005 

THE HON'BLE MR. M.K. GUPTA, JUDICIAL MEMBER 

THE HON'BLE MR K V PE.AHLADAN, ADMINISTRATIVE MEMBER ' 

O.A.No. 268/2004 andM.P. 127/2004 

Mrs. Biraja Mishra 
Wife ofAshokKumarMisbra 
Principal, Kendriya Vidyalaya 
Happy Valley 
Shillong. 	

: 

O.A. No. 269/2004 with M.P. 129/2004. 

Shri Ashok Kuniar Mishra 
Son of Shii Bhahaban Misha 	 • 
Principal, Kendriya Vidyaláya 
EAC, UpperShillong, Shillon \  

N. 

O.A. 270/2004 with MI'. 114/2004. 	• 

Smti. ma Baruah 	 :. 
Daughter ofLate Munindra Nath Gogoi, lAS, 	 • 
Sundarpur Zoo Road. 
P.O. &P.S.-Dispur, Guwahati- 5. 

O.A. 271/2004 with M.P. 134/2004. 

ShriAshokP 
Son of Late Sri K.S. Paramu Pillai. 

• 	Principal, Kendriaya Vidyalaya, AFS, 
• 	Jorhat.,Assarn. 	• 	 • 

O.A. 272/2004 with M.P. 131/2004. 
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Shri Arnit Tripathi 	
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Son of Shri Debabrata Tripathi 
Principal, Kendriya Vidyalaya 
Tura, (3aro Hills, Meghayalaya, 

O.A. 273/2004 with M.P. 120/2004. 

Shri Rarijit Kumar Sinha 
Son of Shri Tej Kishore Prasad Sinha 
Pririàipal, Kendriya Vidyalaya AFS, 

• BorjharGuwahatj, Guwahati - l...; 

•• E 
O.A. 274/2004 with M.P. 128/20O4 

Sri O andra Kumar Ojha 
Son of Sri Shakti Kumar Ojha 
Principal, Kendriya Vidyalaya 
HPcL, Jagiroad, Morigaon, Assani. 

Q.A. 275/2004 with M.P. 130/2004. 

Sri Janakiranjan Dash 
Son of Late Mayadhar Dash 
Principal, Kendriya Vidyalaya,AFS 
Digani, Kanirup, Assam. 

O.A.276/2004wjthMp 135/2004. 

Sri RC.Agarwal, 
Son of Late Roshan lal Agarwal 
Principal, Kendriya Vidyalaya, 
ONGC, Jorhat. 

0A.277/004wjth M.p11712004 

Shri K.S. Muralj Krishna 
Son of Shir K. Sankar Narayan 
Principal, Kendriya Vidyalaya 
No. 1 Tezpur, Assarn. 

O.A. 278/2004wjthM.p 118/2004 

Shri Nilamani Pany 
Son of Late Murali Dhar Pany 
Principal, Kendriya Vidyalaya 
Umroi Cantt. 
Shillong, Meghalaya. 

O.A. 279/2004 withM.p. 116/2004 

Sri Gona Rama Rao 

I 

I 

•1 
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Son of Shri Giona Raghupati Rao 
Principal, Kendriya Vidyalaya, 
Misari, Sonitpur, Assam. 

 O.A. No. 280/2004wjthMp. 133/2004 

'Shri Vijay Prakash Mishra, 
Son of Shri Sadafal Mithra 
Principal Kendriya Vidyalaya, 

• 	:, RRL,Jorhat 
Assam. 

 O.A,281/2004withM.p.115/20042 

• 	:' Shri Vijayakurnar M. Karkal 
Principal, Kendriya Bidyalaya, 
Lokra 	' 

• 

District— Sonitpur, Assam. 

 O.A. 282/2004 with M.P. 132/2004. 
Sri A. Jyothy Kumar 
Son of Sri A.A.Nayar 
Principal, Kendriya Vidyalaya, 
Tenga Valley, 
West Kameng, Arunachal Pradeth. 

 O.A. 283/2004 with MP. 124/2004. 

Shri D.C. Chattopadhyay 
Principal, Kendriya Vidyalaya 
Panbari, Dhubri 

, Assam. 

 O.A. 284/2004 with M.P. 121/2004 

Sri Raxijan Kithore 
Son of Late Siya Saran Verma, 
Principal, Kendriya Vidyalaya, 
Kokrajhar,Assam. 	

' 

 O.A.286/2004withM.p.126/2004 

Smt. Patharnitra Ba.i 
Daughter of Late Priyabrata (3lioth 
Principal, Kendriya Vidyalaya, 
NEPA, Barapani, Shillong, Meghalaya. 

 O.A. No. 287/2004 with M.P. 122/2004 

Shri ArpalSingh Bhati 

t •.  Son of Late Hanw ant singh Bhati 
• 1,  

'!! 
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Pincipil, Kcndriya Vidylnya 
NERIS, Nirjuli, Arunach Pradh. 

0 A u. 8f2Ue4wth M.P. I • 24 

aridriai 	nLy 
ajber oJSnhar..knr1aMo1daILty 

.rifl.ipal, K.ndiiya VdyaIaya 
No. I It&iagar, Anmachal Pradeth, 

O.A. No. 289/2004 with M.P.136/2004 

Sri Devendra Kurnar Dwivedi 
5/0 Ciandra Bali Dwivedi 
Principal Kendriaya Vidyalaya 
Duliajan 
Dist. - Dibrugarh (Assam) )  786602. 

O.A. 290/2004 with M.P. 159/2004. 

Mr. V. Sivaji 
Sb - Vonkati-aman 
Principal Kendriya Vidyalaya 
Karimganj, Assam. 

O.A. 291/2004. 

N.M Varadharajulu 
Son of N. Munuswamy Naidu 
Principal, Kendriya Vidyalaya 
Air Force Station chabua, 
Dirict - Dibrugarh, Assam. 

O.A. 29212004 with M.P. 137/2004. 

Sri Bhat Kethav Narasjnha 
Sf0 Narasinha Bhat 
Principal Kendriya Vidya!aya 
Narnrup. 

O.A. 293/2004 with M.P. 163/2004. 

Sri Gobind Prasad Sainj 
S/0 C.L. Sami 
Principal, Kendriya Vidyalaya, 
ONC3C Naz Ira. 

26. O.A. 294/2004 with M.P. 160/2004 

Sri Sri Sojan P John 
S/0 P.V. Johan 
Principal )  Kendriya Vidyalaya, 
Hijuguri Colony Tinsukia. 

t. 

I 
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 O.A. 29512004 with M.P. 13812004. 

Sri P.C. Ratha, 
Son of Mr. Rama Chandra Ratha 
Principal Kendriya Vidyalaya 
Kunjahan, Agartala. 

 O.A.296/2004WithM.P 161/2004 

Sri K. Lakhmipathi 
•Son•ofMr. E. Kothandapafli 
Principal, Kendriya Vidvalaya, 
K.V. Project;Sewak, 	/o 99 APO. 

 O.A. 297/2004 with M.P. 164/2004 

Sri Md. Shabidur Rahman 
3/0 Sh. Abdul Rashid 
Principal, Kendriya V idyalaa 
ONGC, Sibsagar. 

 O.A.298/2004. 

Sri BK. Pradhan 
Sf0 Mr. G.M. Pradhan 
Principal Kendriya Vidyalaya 
Kailashahar, North Tripura. 

 0.A.299/2004WithM.P. 157/2004 

Sri E. Ananthan 
Sb - Ellappa Naidu 
Principal, Kendriya Vidyalaya, 
Tarapur, Sit char. 

 O.A. 300/2004 with M.P. 139/2004 

Sri S. Sarangi 
Son of Sri M.D. Sarangi 
Principal Kendriya Vidyalaya 
ONGC, Agartala. 

 0.A.302/2004WithM.P.158/2004  

Sri Radha Gobinda Das 
Son of Late Sarat Narayan Das 
Principal, Kendriya Vidyalaya 
Zakhama, Dist. - Kohima, Nagaland. 

 O.A. 303/2004 with M.P. 162/2004 

Sri P.C. Mahapatra 
Sf0 Sri S.B. Mohapatra 
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Print)al Kendfiya Vidvalaya 
64 Bn, BSF, Jaraitola, Cachar, Assam. 

	

35. 	O.A 30412004 with M.P. 14012004 

Sri B. Bvijaya \Tarrna 
S/o B. Kannayya Raju 
Principal Kendriya Vidyalaya 
Tuli. 

	

36, 	O.A. 305/2004 with M.P. 14112004 

Sri Dayaranl Yadav 
Son of Lt. R.C. Yadav 
Principal, Kendriya Vidyalaya 
Kurnbhirgrafll (AFS), Dist. - Cachar, Siichar. 

O.A. 306/2004 with M.P. 12312004 

Sri R.S. RamanujaflL 
Son of Sri Srinivasarl R. 
Principal, Kendriya V idyalaya 
New BongaigaOn, Assarn. 

O.A. 307/2004 with M.P. 125/2004 
Sri K. SreenivaSafl, 
Son ofKalyanaSUfldalafl 
Principal, Kendriya 'Vidyalaya 
ARC, Doomdanla, 
Tinsukia, Assam. 

O.A.313/2004. 

Sri Mandem Krishna Mohan 
Son of Mr. M. MunaswamY 
Principal, Kendriya vidyalaya 
QCcRPF,Langing, lmphal.MafliPUt 795113 	 . Applicants 

By Advocates S/Sri A.C,Buragohaifl & NBcrah for S1,No.1 to 20 and S/Sri A.Dasgupta 
& K.Bhattacharya for Sl.No.21 to 39. 

- Versus- 

Chairman, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Area, 
Shaheed Jeet Singh Marg, 
New Delhi — i. 

2. 	Kendriya Vidyalaya Sangathan 
Represented by the Commissioner, K S 
is, Institutional Area, 
Shaheed Jeet Singh Marg, 
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New Delhi-I 10016. 
Through its Chairman 

3. 	Assistant Commissioner 
Kendriya Vidyalaya Sangathan 
Guwahati Regional Office, 
Maligaon, Guwahati-12. 	 ... Respondents 

(By Advocate Sri M.K. Mazumdar, KVS Standing Counsel) 

QRDER(ORJ) 
SHRI M.K. GUPTA, MEMBER (J): 

Rejoinders have been filed in each case, which are taken on record. With 

the consent of parties, we have taken up the cases for final hearing at admission stage. 

Since the question of law involved in these O.As is identical, we propose 

to dispose of the abovesaid 39 O.As by this common order. 

The applicants were appointed as Principal in different Kendriya 

Vidyalayas. One set of the said applicants had been appointed as Principals on regular 

basis and others had been appointed on deputation/ad hoc basis. Their grievance is 

common. 

By 	present O.As they seek setting aside of the decision of the 

Chairman, Kendriya Vidyalaya Sangathan whereby direction had been given to 

Commissioner, Kendriya Vidayalaya Sangathan, to cancel or terminate their appointment 

to the post of Principal, KVS and also quashing such decision which culminated in 

termination order dated 18.11.2004 passed by the Commissioner, KVS. 



/ 
ki 

It is an admitted fact that as far as the question of validity of orders passed 

in individual case vide order dated 18.11.2004 by the Commissioner, KVS is concerned, 

the same had been the subject matter before the Principal Bench of this Tribunal in O.A. 

No.281/2004, Mrs. Radha G. Krishan & Ors. Vs. KVS & Ors. decided on 21.12.2004. 

After considering the rival contentions of the parties as well as noticing 

catena of judgements by the Hon'ble Supreme Court on various issues including the 

mandate of the principle of natural justice etc. the aforesaid termination order dated 

18.11.2004, which is common to all applicants in present O.As as well as in the O.A 

before the Principal Bench, was quashed and set aside on the ground that when Rules and 

Regulations confer particular power on an authority only, the said authority should 

exercise the same rather than act on the directions of another, may be the superior 

authority. The Principal Bench noted that Commissioner, KVS in his impugned order 

had specifically stated that : the undersigned has been directed by the Chairman, KVS to 

cancel the Appointment Order...... ". Similarly, the Co-ordinate Bench in para 34 of the 

said judgement observed that: 

"Ordinarily when the persons who had been appointed on regular 
basis as Principals, have a vested right as accrued in normal 
circumstances and they should have been given a chance to explain 
and thereafter taking stock of the totality of facts, an order could be 
passed pertaining to if they could be reverted to the lower post or 
note." 

At the same time the Bench added that their aforesaid expression should be treated as 

opinion on merits. The Co-ordinate Bench also ruled that: "In all fairness, the applicants 
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could have been given opportunity to explain in this regard, particularly to those who 

have been regularly appointed." 

7. 	After noticing Various judgements, the Principal Bench also recorded the 

following conclusion: 

"50. These facts which we have analysed, clearly indicate hat so 
far as the post of the Principal is concerned, the appointing 
authority is the Commissioner of KVS and he is also the 
disciplinary authority to impose all penalties. So far as the 
Chairman is concerned, the powers are circumscribed by the Rules 
that have been framed. It does not give him the power to remove 
the concerned persons as against the requirement of the rules. It is 
true that under Rule 25 to which we have referred to above, the 
Chairman can exercise such powers as may be delegated by the 
Sangathan or the Board. But our attention has not been drawn to 
any such delegation of power by the Sangathan or the Board by 
amending the relevant rules conferring the powers of the 
appointment and of the disciplinary authority or any such other 
power which is vested with the Commissioner of KVS. 

51. 	Once it is clear that the order has been passed on the 
dictate of the Chairman and not by the Commissioner applying his 
own mind as is clear from the tenor of the order, the orders in both 
the cases, on this ground, are liable to be quashed." 

8. 	A close perusal of the aforesaid order passed by the Principal Bench 

would show that certain other observations were also made, which we are not repeating 

here except to reiterate. We as a Co-ordinate Bench are bound to follow the said 

precedent as held by the Hon'ble Supreme Court in S.I. Rooplal and Another vs. Lt. 

Governor through Chief Secretary, Delhi and Others, AIR 2000 SC 594. It is pointed out 

by learned counsel for the applicants that the Writ Petition (Civil) No.29-32 of 2005 as 

preferred before the Delhi High Court, wherein the validity of the said order had been 
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questioned. 	Vide judgement dated 25.1.2005 the High Court of Delhi maintained the 

order passed by the Principal Bench in so far as the termination of the Principals on the 

dictate of Chairman, KVS. As far as the other question relating to declaration that the 

petitioners were direct recruits on the post of Principal in KV and were entitled to be 

absorbed against their vacancies, it was not decided and the issue was remanded to the 

Tribunal for adjudication. 

We may note that in all the O.As the order dated 18.11.2004 was filed 

subsequently byway of various Misc. Petitions filed which have also been taken up along 

with the O.As 

Following the ratio and the dicta laid down in the aforementioned 

judgement we allow the present O.As and quash order dated 18.11.2004 passed by the 

Commissioner, KVS terminating the services of the applicants on the dictate of 

Chairman, KVS, with liberty to the respondents to take action in accordance with rules 

and law as held in pam 52 of the aforesaid order passed by the Principal Bench. 

Accordingly O.As and Misc. petitions are disposed of. No costs. 

Sd/!.EMBER(J) 

Sd/MEMBER(1\) 



1 
	 BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

• 	 GUWAHATI BENCH: GUWAHATI. 

IN THE MATTER OF: 

0.A.No.23O0f2004 

• 	 Smt; ma Barua. 

Applicant. 

-Versus- 

Union of India & ors  

Respondents. 
• 	 LIST OF DATES AND SYNOPSIS 

• 	
The applicant abovenamed respectfully submits that this 

original application seeking a dir -ection upon the .espondents for 

not to disturb the service of the applicant as Frincipal of Kendriva 
r 

Vidyalaya and to set aside and quash the impu'gned press release 

dated 19-1 1-2004 and allow the applicant to continue as Principal 

of respective Kendriya Vidyaiay. 

That some of the relevant dates with brief facts leading to 

filing of the present apIicant,are as under - 

• 	 01-01-2004 : 	The All India Seniority List of Kendriya 

Vidyalaya Sangathan New Delhi applicant at SI. 

No.406 

(Annexure - A, Page - 13-17) 

2-8 October, 1999 : Advettisement published in Employment News 

(Ann exure - B. Page - 18-21) 

17-05-2000: 	The appointment letter of the • applicant as 

Prin'cipal 7  KV, ONGC, Jorhat. 

(Ann exure - C. Page - 2.2-2.3) 

08-06-2004 	:Appreciation Certificate issued by Assistant 

Commissioner 7  KVS, Guwahati Region. 

(Annexure - D. Page - 2. 4 

Contd. 

lid 



	

19-11-2004 	A pres release issued, by Ministry of Human 

Resource Development Department. Govt. of 

India :. (Impugned order) cancelling the 

appointment of all the Principis who were 

initially appointed on deputation basis and later 

on reguiarised. 

(Annexure - E. Page - 25-26) 

	

20-11-2004 	News. item published in the The Hinthi 

cancelling the appoititment orders of over 300 

KV,. Principals on the ground that those 

appointments were made in violation of Rules. 

(Annexure - F. Page - 27) 

	

19-11-2004 	,: One particular office, order cancelling the 

appointment of Sri S.K. Tyagi, Principal, XV. 

Faridabad. 

(Aiinexure—G.Page-2.8-29) 
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DISTRICT KAM  

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH: GUWAHATI 

[An application under section 19 of the Adthinitrative Tribunals 

Act, 19851 

Original 	Application No.  

Smti. Ina Baruah. 

.Appiicant. 

-Veru- 

The Union of India and others. 

.Repoadent. 

INDEX 

• 	Si.NO. 	Annexures 	Particulars 	 PaeNo. 

 Application 	 1- 11 

 Verification 	 12 

 A 

.4. B Lrv 	( 
5. C A 

6. 
D -- 	• 	- 

7. E •• 	 • 

9. • (3 - 	 - 

	

) 	 . 

	

• 	 • 	 Filed by: • 	
H 

Advocate. 
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DISTRICT: KAMRUP 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: 

GUWAHATI BENCH: GUWAHATI. 

[An application under section 19 of the Administrative Tribunals 

Act, 195} 

Original Application No. 	 /2004 

Particulars of the Applicant:- 

Smti ma Baruah, 

Daughter of Late Munindra Nath Gogoi, lAS, 

Sundàrpur Zoo Road, 

P.O. & P.S. - Dispur, 

Guwahati-5. 

II. . Particulars of the Respondents: 

Union ofindia, 

Through the Secretary to the Government of 

India, Ministry of Human Resource Development, 

Central Secretariat 7  

New Deihi-1 

Kendriya Vidyaiaya Sangathan,  

1, institutional Area 

Shaheed Jeet Siugh Marg, 

New Delhi - 110016 7  

Through its Chairman. 

I 

Cctntd.. 
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3. Assistant Commissioner. 

K en  driva Vidyalaya Sangathan, 

Guwahati Regional Office, 

Maligaon. 

Guwahati-12. 

M. Pticuiars of the order ag ainst which the application is 

made:- 

The application is also presented against the press release 

dated 1941-2004 issued by the Respondent No.1. and for a 

declaration that his appointment as Principal on regular basis is 

legal and valid.  

Jurisdiction of the Tribunal:- 

The applicant declares that the subject matter of the present 

application is within the jurisdiction of this Honble Tribunal. 

-I 

Limitation:- 

The applicant further declares that the present application is 

within the limitation prescribed in Section 21 of the Administrative 

Tribunal Act, 1985. 

VI.. Facts of the case:- 

1. 	The applicant is a citizen of India and is as such entitled to 

all the rights and privileges guaranteed to the citizens of India by 

tle Constitution of India and the laws framed thereunder. 

Contd.. 



• 2. 	The applicant was initially appointed in the. Kendriya 

Vidyalaya (KV), ONGC, Jorhat as Principal. She was earlier 

appointed as Post Graduate Teacher (POT) (English) on 05-09-1,984. 

S 	

. 	 C 

3. 	The applicant was the first batch of the KVS Principals who 

were appointed after following the due process of law, i.e., open 

advertisement written test and interview etc. It may be mentioned 

• 	 that she was regularised after 1 (one) year of her deputation and put 

• 	in substantive post. Her name was put in the Al India Seniority List 

at SI. No.406 published by the KVS, New Delhi-51 as on 01-01- 

2004. 

A copy of the said seniority list dated 01-01-2004 is 2  

• 	
. 	 enclosed herewith and marked as ANNEXURA 

• 	 4. 	That in pursuant to the advertisement No.27/99 published in 

• . 
0 	"Employment News" dated October, 2 to 8, 199, the petitioner 

• 	applied for the post of Principal, KVS. By that time she had 

• . completed more than 15 years of service as POT Teacher and 

became otherwise eligible for appointment as Principal. In that 

advertisement dated 2-8 1  October99 the minimum marks required 

was fixed at 45% and not 50% as indicated in the press note. 

A copy of  the advertisement is enclosed herewith and 

• I 	 . 	marked as ANNEXURE B. 

5. 	That the petitioner was duly called for appearing in the 

• 	 0 • 	written test held in New Delhi and she appeared in the written tes.t 
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held on 20-02-2000 at New Delhi. The petitioner qualified in the 

vIritten test and she was called for viva-yore/interview exam held in 

New Delhi. The petitioner appeared in the viva-yore/interview on 

• 	 24-03-2000 and she was selected along with others. 

That on her being selected, the petitioner was appointed as 

the Principal of the KVS vide order dated 1-705-2000 bearing No.F-

4/2000 bearing No.F-4/2000-KVS(EJI) 935 & posted as Principal 

of the KV., (ONGC, Jorhat. And she joined as the Principal of the 

said school on 29-05-2000. 

A copy of the appointment letter dated 17-05-2000 and 

the joining report is annexed as ANNEXTJRE C. 

That thereafter the petitioner was transferred to KV (IOC). 

Noonmati, Guwahati and she has been working as Principal of the 

above school till date It may be mentioned that during her tenure as 

Prihcipal of the KVUOC), Noonmati the generaL administration of 

the school has been improved and the result of the schoqi is now 

100% in both Class I and Class ii final exams. Since her joining 

in 2000 the result of the school gradually improved has been in the 

ascending order and now for the last couple of years the result is 

100% pass. in recognition of her meritorious service as Principal of 

the school the authority has given an "appreciation certificate" to 

the Principal/petitioner. 

A copy of the apprciation certificate is enclosed 

herewith and marked as ANNEXURE - 

Contd.. 
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S. 	That the petitioner's services was regularised vide order 

dated 29-03-2001 bearing ito.F-7/4I2000-KVS (Estt-II) issued by 

the competent authority and she is holding asubstantive post. 

9. 	The applicant is now serving as Principal, KV, IOC, 

Noonm ati, Guwahati in substantive capacity. 

A 
4 

10. 	To the utter shock and surprise of the applicant, the 

Respondent No.1 issued a press release dated 19-11-2004 whereby 

it was statd that the appointments of all the Principals who were 

initially appointed on deputation basis and later on regularised have 

been cancelled. It was stated that directions have been issued to 

repatriate those Principair to their parental posts/cadre. The reason 

given was that ihe regulations were made in violation of the Rules 

of KVS and the reservation Rules of the Government of India. It 

was stated that the appointments on regular basis have deprived the 
I 

candidates of reserve category. 

A translated copy of the said press release dated 19-il-

04 is enclosed herewith and marked as ANNEXURE - E. 

11. A news item was also.pubiished in the daily newspaper "The 

Hindu" on 20-11-04 wherein it was reported that the Respondrtt 

No.1 canc'lied the appointment orders of over 300 Kendriya 

Vidyalaya Principals on the ground that those appointments were  

made in vioIation of Rules and constitutional provisions on equality 

Contct. 



- of opportunity. It was also reported that orders were' issued 

m to their parent cadre. repatriating the  

A copy of the said news item published on 20-1 1-2004 

is enclosed herewith and markd as ANNEXURE - F. 

12. Though the applicant has not yet been served with any order 

cancelling his appointment as Principal on regular basis, he has 

obtained a copy of the office order bearing NoF7-712002/KVS 

(Esstt-I).dated 18-11-2004 issued by the Respondent No.2 in respect 

of one Shri S.K. Tyagi. Principal, No.1 Faridabad KVS, whereby his 

appointment as Principal on regular basis has been cancelled :  It is 

• stated therein that since his appointment on teguiar basis is void ab-

initio, the cancellation of the same ithout issuilg show cause 

notice is justified. Shri S.K. Tyagi has been dirctecl to hand over 

• the charge of Principal to the Vice-Principal/Senior most PGT 

immediately and report to the Principal-in-Charge in the same 

Kendriya Vidyaiaya as PGT (Physics). 

A copy of the said office order dated 18-11-04 is 

enclosed herewith and marked as ANNEXTJRE —(1 

• 	 13. 	The applicant is similarly placed like Shri S.K. Tyagi. Both 

• 

	

	 were earlier appointed as Principal on deputation basis and vide the 

office order dated 28-05-04 both were appointed Principal on 

• 

	

	 regular basis. The press release dated 19 7 11-04 covers the case of 

the applicant as well. 

Contd. 
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VII. GROUNDS: 

I. 	For that the press release dated 1911-04 and the decision 

• 

	

	. 	contained thet -ein are bad in law as well as on facts and the same are 

as such liable to be set aside and quashed. 

2. 	For that the. applicant is eligible and qualified to hold the post 

of Principal 7  KVS. As aforesaid, the applicant in pursuant to the 

advertisement issued in October, 1999 she submitted appiication.for 

the post of Principal. She came out successful inboth the written 

test and in the interview. Thereafter, she was appointed as Principal 

•  on deputation bais as.per the approval of the competent authority 

and regularised as Principal after successful completion of 1 year 

deputation period. 

3: 	For that the applicant was appointed and put in substantive 

post after 1 year of successful completion of her deputation. She has 

not been pQsted against SC/ST category of vacancy, in other words 

here appointed was not at the expense of any SC/ST candidate. 

For that the appointment of the applicant as Principal on 

regular basis was made in accordance with the relevant provisions of 

the Education Code and there was no violation of any provision of 

the KVS Ruie or any constitutional provisions. 	 • 

For that no notice was issued to the applicant or any 

* 

	

	• 	. 	opportunity of hearing was granted to her 'before taking the 

impugned decision. The impugned decision 1s I in•  grass violation of 

Contd.. 



the principles of natural justice and the same is as such li-able to be 

set aside and quashed. 

ri 
	

6. 	For that the clarification given that since the appointment 	 ~Z4 
order for the post of Principal on regular basis is void- ab-initio the 

cancellation of the same without issuing show cause notice is 

justified in law, is wholly untnble Far from being void-ab-initio,. 

the appointment order of the applicant for th post of Principal on 

regular basis is legally valid and does not suffer from any infirmity. 

The impugned cncellation is most unjustified, illegal and arbitrary. 

For that after becoming the Principal. e pp, 1wwak, tvae 

rni fwmi soirb6k 4f I-h'e applicant is senior 

to all the PGTs of her school. The impugned decision, if given effect 

to, would require the applicant to serve under her juniors. 

For that the applicant was appointed as Principal in 2000. In 

the meantime, the junior PGTs have been made Vice-Principals by 

applying the principle of sehiority-cum-merit. At the time of 

selection of Vice-PrincipaIs the applicant was neither informed nor 

any option was sought for from her as to whether she would opt for 

the post of Vice-Principal. Now, by the impugned decision, the 

applicant would be deprived of the opportunity to be Vice-Principal, 

which is a 100% promotional post, and would be forced to be a PGT 

again under juniors. 

For that as per the press release, the respondents are only 

contiemplating amendment of the relevant service rules. The 

Cntd.. 

r 
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applicants appointment was made as per the existing service Rule 

after following the due process of Law. The same cannot therefore. 

be  ternied as illegal or unconstitutional. 

10. 	For that after appointment of the appiicait as PrincIpal, there 

has been substantial improvement in the t -esults for both Classes X 

and XII in the KV, IOC Noonmati: Repatriation of the applicant 

would be wholly detrimental to the interest of the students and the 

school. 

1~ 

11. 	For that the impugned canceflation/repatriation would cause 

serious prejudice to the applicant. It wohid entail a4verse civil 

consequences upon the applicant. Besides, it would cause extreme 

humiliation to the applicant which will h.ave a demoraiizing eTect 

not only on the applicant but also on the whale school. Therefore, it 

becomes all the more necessary to issue atleast a show cause notice 

to the appLicant which is the minimum requirement. 

For that the impuned decision c an be justified only by 
a 

reasons other .than relevant and bonafide. No reasonable person 

properly instructed in law could have taken such a decision as has 

been done in the instant ease. The impugned decision has been 

influenced by wholly irrelevant and extraneous considerations. 

For that the impugned decision is vitiated by arbitrariness and 

unreasonableness,. There is arbitrary exercise of power by the 

authority in the present case. The Respondents have acted illegally 

in taking the impugned decision and the same is violative of Articles 

- 	 Contd.. 
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14 and 16 of the Constitution of India. There has been total non-

application of mind by the Respondents to the relevant factors while 

isu.ing the impUgned order. There is malice in law as well as on 

facts and the same has vitiated the impugned decision. The applicant 

has been subjected to an unfair treatment and the same has 

prejudicially affected him. 

14. For that in any view of the matter, th.e impugned decision is 

vholiy untenable and the applicant is entitled to the reliefs as 

prayed for in thi application. 

VIII. Details, of the remedies exhausted: 

As the applicant has challenged the legality and correctness 

of the impugned decision and.has prayedfr s'ettig aside/quashing 

of the same, he has not submitted representation before the 

authority as the same would not only be a futile exercise but also 

render his challenge redundant. 

• IX. Matter not vreviously filed or Rending with any other Coutt:-

The applicant has not filed any other case/application in any 

other Court/Tribunal regarding the present subject matter. 

• 	 X. 	Reliefs sought:- 	 • 

Under the facts and circumstances, the applicant prays for 

following reliefs :- 	 • 	 " 
V 

• 	' 	' 	 , 	 Contd. 
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For a declaration that the applicaats appointment as Principal 

on regular basis vide office order dated 29-05-2000 is legal and 

valid, 

To set aside and quash the impugned press release dated 19-

11-2004 (Annexure - E) in so fat it relates to the applicant,  

To,  pass such further order oi orders asthis Hon'ble Tribunal 

may deem fit and proper, 

Costs of the proceeding. 

XI. Interim order prayed for:- 

Pending disposal of the present application, the applicant 

prays for ati interim direction to the Respondents not to disturb the 

service of the appUc-ant as Principal of Kendriya Vidyaiaya, IOC 

Noonmati and/or pass such interim order/orders as may be deemed 

fit and proper. 

Xli. Particulars of the Postal Order:-

POstal order— RO CQ 2 
Date 

issuing Office - Guwahati GPO 

Payable at - Guwahati GPO 

XIII. List of enclosures:- 

An index showing the particulars of documents enclosed. 

Contd.. 
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	 vift 

VERIFICATION: 

I, Smt. ma Baruah, daughter of Late Munindra I'iath Gogoi, 

lAS, aged about 57 years, by profession - service, resident of 

Sundarpur Zoo Road, P.O. & P.S. - Dispur, Guwahati5, do hereby 

verify that I am the applicant in the accompanying application. I am 

acquainted with the facts and circumstances of the case. I hereby 

verify that the statements made in paragraphs I to XIII are true to 

my kowiedgc and that I have not s .uppressed any material facts. 

And I set my hand on this verification today the 	23rd  

Novetnber, 2004 at Guwahati. 

., 	 . 

Applicant. 

S .  

Crmid 
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000  KENDRIyA VIDYALAyA SAN( 1HAN 

	

SENIORITYLISTOFPRINCIPALSASONUIJI2OO4 	 ..-. I 
4 

SI 	Name of the 	Educational 	Date of 	Year Whether Cate. 	K V where 4it Nof 	Principal 	 Qualification 	um 	of' 	Direct' gory 	working 	 L. - Sen. 	 1  
	 Allot 	Promo.. 	 1$ 

	

mit 	tion 
I 1 4

3 	 4 	5 	6 	7 	 8 4 	
T 	'it 1. 	Sh.P.C.jan 	M.Sc., M.Ed. 	1.08.44 	1981 	DR 	- 	No.2 Agra Cantt. 

2, 	Sh,N,N.Mjshra 	M,SC.,'M,A. I  B.Ed. 	171O.42 	1981 	DR 	- 	SBc VIII R.K.Puram 
(on Extension r. 2 Yrs.) 

Sh.R.D.Arya 	M.Sc., B.Ed. 	3001.45 	1982 	DR 	SC 	Halciwani 

	

4 	 - 

Sh. S. Shanmugam 	M.A., M.Ed. 	1501.44 	1983 	DR 	 No.1,Tambram 

: 	5. 	Sh. RE.Sarma 	B.A.(HOnS)M.A,,M.Ed 03106.44' 1984 	DR 	 INA, Kalinga 

h. G.C.Nautlyaf 	M.Sc., M.Ed. 	03?04.46 	11984 	DR 	- 	ONGC Dehradun 

Sh. Rajiv Lochan 	M.Sc., M.Ed. 	02.65.50 	1985 	DR 	- 	INACoIony 
S-  

Sh. B.C. Pokhariyal 	M.Sc., M.Ed. 	14.04.45 	1955 	DR 	 Lansdowne 

9, 	Sh. G.S. Mishra 	I 	,M.A., M.Sc., B.Ed. 	02.07.46 	1985 	DR 	- 	Angul 

Sh.S.K.Gupta 	M.Sc., M.Ed.. 	18.04,46 	1985 	DR 	- 	No.3,Jalandhar 

Dr.Y.N,Raj 	 M.A., B.d., Ph.D 	01.1145 	1986 	Prom. 	- 	Nahara,Sonipat 

Sh. P.R. Verrna 	M.Sc., M.Ed. 	01 .01 .45 	1986 	DR 	•OBC IVRI Bareily 

Dr.V.P.Garg 	 M.Sc., Ph.D, M.Ed. 25.08.44 	1986 	DF3 	- 	Janakpuri 

Dr. N.N,Mjshra 	M.A., M.Ed., Ph.D 	01.09.44 	1987 	DR 	- 	Rajokari 	. 

Sh.Y.V.N. Rao 	M.Sc., M.Ed. 	1a07.48 	1987 	DR 	- 	Bolarum 

Sh.A.K.Chaturvodj 	M.A., PGD, B.Ed. 	09.04:44 	1987 	DR 	- 	No.1,BanbasaCanft. 

17, Sh.C.KuriakoseVarey i M.Sc., M.Ed. 	03.04.47 	1987 	DR 	- 	No.1,Cochin 

18. Smt.A.Sirohj 	M.Sc.,M.Ed. ' 	25.11.4 	1987 	DR 	 OLFRaipur 
Sh. R.P. Sharma 	M.Sc, M.Ed. 	03.67,48 	1988 	

: 	 flIt.A1hiad 

Com 
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I 	 1. 	2 . . 	 .3 	 4 	[5 ' 	6 	7 
- 	

• 	 1' 	"•• 	 . 

398. 	Smt. Kanta Rani Chug 	M.Sc.,. M.Ed. 	24.04.61 	2000 	DR 	 Ishapore Not 

399.. Smt UshaChadha M Sc, B Ed 1011 44 2000 Prom - lIP Dehradu4 	1 
 Smt.ThresiammaThomas M.Sc, M.Ed. 02.06.48 2000 DR - RD Mines 

 Smt. K. Rajeshwari M.A., B.Ed. •, 15.05.59 2000 DR 	. - 'No.2,Kasargod 

 Smt. S.N.P. Khan M.A., M.Ed. 	,. 25.12.50 2000 DR 
No.1$GCF.Jabaur1 

 Smt. Goeta Mathur M.A. 	B.Ed., 30.03.46 2000 Prom. - CLTown Dehradun 
- M 1A.(Musiq)  

 Smt. M.B. Chauryeth 
H 

M.A., M.Ed., LLB 05.08.54 2000 DR - Massoorie 
- 

 
I 

'mt. V. Meenaksi M.Sc., B.EçJ., M.Ed. 15.09.57 2000 DR - 

' 

Mysore 	' 

2 06, 
I ,  

Smt. ma Baura 
'.' 

M.A., B.T. 06.04.47 2000 

• 

DR 

. 

OBC 
- 

Noonmati, lOG 

 Sint.Santosh Poonia M.A., B.Ed. 18.09.50 2000 DR - No.1,CoIaba 

 Sh R.C. Rastogi 	i M.Sc., •B.Ed. 03.03.54 2000 DR No1 Bikaner 

 'Shit.RHandu M.A.,B.Ed. 1411.46 2000 DR - OFDflaipur 

410, Dr.G.B.Pandoy M.A., 'M,Ed., PI,D 21)11.54 2000 - - 	' 	' Bhiwani 

 Sh. D. Venakeshwarlu M.Sc., M.Phil, M.EC1 2208.60 2000 DR - Mahgaon 

 Smt. Sangita Roy 	. M.A.(Eng.&His.)j1.Ed. 26.10,.60 2000 DR - No.2,Khragpur 

 Smt. Shantha- M.Sc., M.Ed. 09.02.45 2000 DR - GopalpurCanti. 
- Kaleeswaran . 

 Ms.Sude'pAçora M.A., B.Ed. 	' 	 ' 07601.52 2000 DR ' IITPowai 

 Smt.Päflavi Sharma M.Sc.,. B.Ed. 23.09.63 2000 DR - 	' Dhana 

 Smt.S.R.AgarvaF M,Sc., B.Ed. 09.07.47 2000 Prom. - No.2Sirsa 

 Sh.Yash Pal Singh M.A., 4  MEd. 05.08.60 2000 DR Dantiwara 

 Sh.A.N.Parashar' M.Sc., B.Ed. 26.12.46 2000 DR - Sundèrgarh 	
] 

—:24:-- 
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KENDRIYA VIDYALAVA SANGATHAN 
NOTICE 

REQUIRES PRINCIPALS ON DEPUTATION 

Applications are invited for filling up the posts of Principal in KendriyaVidyalaya in the pay scale of 

Rs 1000-325-15200 (Revised) by transfer on deputation basis from amongst Central/Stale/Semi 

Govt./Autonomous Organisations and C.B.S.E. affiliated + 2 Schools ful filling the following 

conditions. 
AGE: Should not exceed 50 years on the last date of receipt of the application (Relaxation upto 5 

years for SC/ST/OBC/Discharged Defence Personnel/Govt. Servant and employees of KVS) 

ESSENTIAL QUALIFICATIONS: 

Atleast 2nd Class Master's Degree (45% marks and above, considered as equivalent) in Mathematics, 

Physics, Chemistry, Zoology, Botany, English, Hindi, Sanskrit, History, Geography, Commerce/ 

Economics/Political Science/Computer Science/Physical Education or Music & Fine Arts 

A Degree or Post Graduate Degree/Diploma in Teaching/Education. 

Atleast 10 years experience in Educational Institutions including atleast 07 years teaching 

experience at Senior Secondary or Higher levels in recognised institutions and minimum of 03 

Experience in Educational administration. 

Experience in Educational Administration is administration is defined as under 

As Principal/Headmaster of a High School/Higher Secondary School/Inter College/Degree 

college, OR 

As Vice-Principal of a Higher Secondary School/Inter College/Degree College/Head of Deptt. in 

a Degree College/University Teacher Training College; OR 

As House Master in Public/Sainik School or as Officer Army Education Corps. OR 

As a Vice-Principal in a Kendriya Vidyalaya for 03 years or more; OR 

As Vice-Principal and/or as PGT in Kendriya Vidyalayas for atleast 15 years ; OR 

As Vice-Principal andlor as PGT in Kendriya Vidyalayas for atleast 10 years in case of those who 

have passed the Departmental Examination. 

DESHJBLE 

Working knowledge of Hindi and English. 

Experience in organizing Games and Sports and Co-curricular activities 

HOW TO APPLY : Applications complete in. all respect as per proforma given in the Annexure 

along with attested copies of certificates, marksheets mentioned therein, One self addressed post 

card and Demand Drafi of Rs. 200/-. (Rupees two hundred only) drawn in favour of Kendriya Vidyalya 

Sangathan, New Delhi should be submitted, in duplicate, tothe Dy. Commissionet (pars), Kendriya 

Vidyala Sángathan, 18 Institutioned Area, Shaheed Jeet Singh Marg, New Delhi- 110016. 

Conid.P/2 
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C'flC:?i 

Jy  REQUREC 	CJPLS Or.. 
App! con 	arc invitod for fi9nc! js 	 PtInctrc 	tsdriy 	iJ;!a 	i 

. 	: 	• 	 • 
PY sca'e of Rs. 1000032S-15201i (cvsed) 	y trns 	oi, 	putkn bsifrern 	mong 

. GovtJAtc;iou. 	'Jrqiz 	;ic 	:'ivate2 Sct c 

, 	 . 	 .. 
ufiltIng th.MIotving conditr. 	• 	 . 	 . 

S 	• 	
: 

• AGE ShoWd not exceed 50 years on the ast date of reeip o the app!cation. (RDaxabIe t;pt(j 
. 	 : 	. • 5 years for SC/ST./OBC/Discharged Dcfence Presonnel/Govt. servants and emp!oyees of KVS 

ESSENI!AL QUAUFICATiOWS: 
: I) Atteast 2nd C'ass Mastets Degree (4% marks and above ccnsdredas eguvalent)in Math- 

, 	

: 	• 	 • emacs; Physlds, Chemistry, ZoötB53ny, tng: 	. HincJ, 	rrit. htoy, Geoçraphy, Cern- 

. 	- mercolEcortomicslPo?ithal Science/Computer Sc iencetPhys i ctkkl Edcion or Muc & rifle A 

: li) A Degree or Post Gracuate Degree/DpIorna in Teachingo.icaton. 

i) At1eat 10 years experience in Educatona$ Institutions incIudng ateast 07 years teaching 
experience at. Senior Secondary or Higher levels in.recognised inethutions and minimum of 03 
years experience in educational admihistration. 

- Experience in Educational administration is oe!ined as under:- 

a), As Principal/Hedmastr of a High School/Higher Secondary School/Inter Qollege/Degree 

Cóllege;OR 

As Vice-Principal of a Higher Secondary Schbol/lnter College/Degree College/Head of Deptt 
In a Degree College/University Teacher Trair.ing College; OR 

As House Master in Public/Sairuik School or as Officer in Army Education Corps. OR 

As a VicePrincipaI in a Kendriya Vidyal'a' for 03 years or more; OR 

As Vice-Principal and/or as PGT in Kencfriya Vidyaiayas for atioat 15 yean; OR 

f As Vice-Principal and/or as PGT in Kendria Vidyalayas for atleast 10 years in casc of those 
who have passed the Departnental Examination. 

DESIRABLE 

i)Worktng knowedge of Hindu and En 	sh 

ii) 	xparience in organizing Games end Sports and Co-ourricutar activities. 

HOW TO APPLY : Applications compete in all respect as per profcrrna given i 	the 	nnexu -c 
along with.attested copies of certificates, marksheets mentioned th2uan, one telt a±esa - G 

• postcard and Demand Draft of Ps. 200/- (Rupees two hundred only) drawn in taour of 	eudye 
'Vidyalaya Sangathan, New Delhi shouid be suhmtted, ri duulicate, to the Dy. Ccmrnissk'ne 

'(Pors.), Kendriya Vidyalaya Sangathan, 18 lnstitutiorial'Arca, Shaheed Jeet Siegh M:', Ne. 
• Delhi-110016. 

Applicatiân neatly typedAvritten, in the prescribed proforma, on white paper only, o p  one sid 	of 
• the paper in double space (the size of paper should be that of foolsOap size (21 es x 30 cms) m 

are accepabTe Candidates serving in any recognised nstututio'i/Oganization/Auto"omcu 	bcj 
of Central/State Govt. and CBSE affiliated +2 Schools must apply through proper channe'. Ap- 
plications through proper channel will be entertained only if they are received wIthin two wees 

- after the last date.' However, candidates should send an advance copy alongwifi the Demand 
Draft of Rs. 2,00/- so as to reach Dy. Commissioner (Pers.) at the above mentioned address, 
before the last.date. These advance applications will be considered provisionally subject to the 

• condition tfuat the applications through proper channel are received, within two weeks after tOe 
tastdate: 	 - 

• 	 ' LAST DATE FOR RECEIPT OF APPUCATIONS IS 31.10.1999 

Instructions to the candidates: 

The prescribed essential qualifications are the minimum and the mere possession of the 
same does not entitle a candidate to be called for written test/interview. The KVS may hold 

- written test, and call the candidates for interview on the basis of merit position in the examina- 
tion. The 'decisiou't 'of the KVS in this regard shall be final and binding. No correspondence viii be 
entertained in this regard. 

Depart/rental, candidates belonging to the Ker,druya \'i ylayas :ultttig 6 ,to qual 	caons 	c 
laid dowp for the post may apply through proper charnel. 

TERMS AND CONDITIONS 

The employees of Central/State/Semi Govt/Autonomous Ogaatioas and CBSE a'thaa 
+2 Schoois,recognizod by the Government which have fadtities oreease its ernlovces C 

-deputation basis on retaining lien are eigible to apply. 

The tem'of'deputation shall be fiva years and will to governed by the cxbtir 	re-:tions c.'. 
the Government of India relating to deputation. The KVS 	os.ris's the right to reriutrate  

servide of adeputationist at any time even before the ccmp!eUon of appi'ov..i deputcn prfr, 

depending upon their performance, without assigning any reasons. Fuuther, the spcnneC .r 
deputation basis will not confer any right on the candidate, for permanent absorp....i in tnn KVS 
at any time.  

NOTE  

(i) Applications if not received in duplicate zvuail be rejected. 

-, - . "• 	
. 

 

lij) iuicQmpte app JjcPVpn^o si 	h 	r,ri'd. 	 -, 

- ('ii) Te d:6 of clbiuy 	rll ri 	;roe 	;Mi b.. 	'rt da.i fr 	;,'rHs 	- 	 -- 

(iv) Me. ccrrasporio.?nc 	uc this rrc shall 
jR 	'E 	- 

1 A 
	(5~' 



U iie pSCie 	 ilcaicns 	 imur1 and. the rnn 	o.s:or; t 

..same does not ertl 	a candidate to be caUcd or written test/interview. The KVS r. 	2oi 
written test and call the candidates for interviev on the basis at merit position in t*mln 
tion. The dedision of the KVS in thisregard shall be final and binding. No cdrrespot',ce w 	ba 
entertained in this rcgord. 

Departmental candkktes 	onging to the Kendriya Vidyçilayas fulfi!linV 	qua 	ctor.s a,c. 

• 

laid ddwn for the post may apply through proper cianri. 

TERMS AND CONDOS  

• 	 (I) The employees of eenztaliStatelSemi Govt.!Actonoitous OXa'zaticns id CBSEaai€o 
: +2 Schools recognized by the Government vhicr ha'a fefuities o c!eas 	emuioy 

• 

deputation basis on rctning han are ehigibe to apply. 

(ii) The term of deputticri 	hall be five years and vrye governed by the existing nsuct;on 	at 
the.Government of lndi relating todeputation/b KVS reserves the right to rcpatriate !h 
service eta deputationist at any time eien bf&e the cornpleonof approved deputT2an prod, 
dependng uoon tne!i performance withoy'assign'ng any reasons Further, the cp i 	ntrn_ 

• deputation basis will not confer any r'if on t 	cardidate, for. pernancnt 	bsorj)ic 	i 

.atanytime. 	 ••/' 
NOTE 

Applications if not recyd in dupl cate sho 	be rejected 

Incomplete appli'ations shall be rejected. 	 ' 

The date o,ettiblllty in all respects &iall be the last date for submission of the aeplicatori 
No coeondence in this regard shall be entertained 

1 	 APPLICATION FOR THE POST OF PRINCIPAL 
(TO BE FILLED IN BY THE CANDIDATE IN HIS/HER OWN HANDWRITING) 

DEMAND DRAFT NUMBER _DATED 	FOR Rs 

WHETHER BELONGS TO SCHEDULED CASTE! 
SCHEDULED TRIBE/OThER BACKWARD CLASS________ 
(Nature of the Caste/Tribe to which belongs Attested copy of the certificate from the Competent 
Authority should be enclosed) . 

I 	KI 	 ••• 
Space ftr 

(IN CAPITAL LETTERS) 	 p:port st.c 
phoiogra 

1 (WRITE 'M' IF MALE AND 'F'IF FEMALE) 	. 	 • 	 . 	 Formis.liabiato bet 	- 

FATHER'S/HUSBAND'S NAME 	 • 	
• 	 rejected uithOUt 

(IN.CAPITALLE1TERS) 	 • 	 • 	
photc 

DATE OF B1RTH 	 . 	 (IN CHRISTIAN ER:) 
(BOTH IN FIGURES AND IN WORDS). 
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6. (A) ACADEMIC QUALIFICATIONS 

- 	 Examination 	Subjects 	Board-'Univ 	Year 	Maks 	Max 	Percen- 
• 	—_offeted 	 obtained 	Marks 	lage 

Hr. SecISr.Se/ 

PUC/Intetmediate 
Bachelor's Dgree. 
Master's Degree 
Additional Masters 
Degroe 

B) PROFESSIONAL OUALIFIOAflON - 

Board/Univ. Year 	Marks Max 
obtained. Marks 

Theory i -  

Practical 

M.Ed 

Ph.D/M,PhiI . 

Any other course  

TOTAL TEACHING EXPERIENCE 

S. 	Name.of the 	Name of the Post 	Scala of From 	To 
No 	Institution 	Board to which HeId 	pay and - 

affiliated basic pay - 

TOTAL ADMINISTRATIVE EXPERIENCE 

Name of 	Sale 	Name of the Post held Tctal 
the post 	of Pay 	Institution From 	To Expericnce 

Res/Non-rosidential Yrs 	Months 

As Passed Departmental Examir)ation. If yes, P1, indicate the ote year for Principal. 
a dTHER VITAL INFORMATION 	. 

(a) Name & Adrss of the Institution where working  

() Whether the Institution is Govt./Aidd'Pvt. 	._ 
(C) Whether the frrstitution is Residential.'Norr-residentlal  

The level of the Institutibn i.e., upto class X/Xi/XII  
Present,pbst held 	-• 	. - 	. 	. 	 .-_____ 

(Applicants working in the Samiti must indcate the post held by them in their parent organisatior.; 

Whether pertr&anent/temporary/Ad-hoc  

() Date sihce hold  

Complete break-up of the scale of the post held  
(I) Present Baàic Pay 	 Rs._ .__Since 	_. 
j) Date of,  superannuation from present service  
(I) State your mother tongue -- 

(I) Native District & State 	 . 	 ., - .......__.. . 
NearestRallway Station . 	. 	. 	----------. 	 . 

Languages you can. fluently 

I) Speak  

Vrite 	• 	.. 

Read 

(a) Preference of State(s) for posting 	1 ... 	 - 
2.  

3 
(p)Whethor married/unmarried _____ 	 • 	______- 

Whether  the spouse is employed 	 - • 	•. 	_._ 

(Indicate the designation and cornpkte address of empIoar) 
Any other relevant information 

10. Name and address of the Relieving.Cortrcing Authrity 

(Give the comp ete add:esZ with pIN code) 

DECLARATION 

I solemnly declare that the slatement made by me are correct to ihe best of my knov,ico cni 
belief. 	• . 

I have read all the terms & cQnditiQns thor 	-... ci also denny understnn that ri the evert n, 

my apfxArrtment in the Snngthan my::- 	are Ib: t  
notice, any time during the servrc.. 	ti- c - .. ego:rq n'..n 	-i --p ;; - . -i:. •. 	. 
me is found to be wrori or L. .prer.-1 



1 
 ' 	

le your mother tongue 

(l)f4ative District & State  
(m)N?oestRawayStatiOfl 

(rr) Laiguges you can fluently 	. 

ji)WitC 	 ....... ./.... 
H)Rd 

(a) reference of State(s) for posting  

2. 

3_ 

(p) Whether mar)ed/unmrried  

(q)Wiether,the spouse is emefoy9ø"  
(Indicate th,4signation and con'p etc addrcss of employer) J 

(r)Aiy other relevantpfafiatiçi 

10.Name and ad ss of the RelievingfControlling Authority  

	

7 
	

(Give the complete addrez.E with PIN code) 

DECLARATION 

I sIdiinly declare that the statements made by me are correct to the best of my knowledge and 

belief,' 	. 

I latié read all the terms & conditions thoroughly and also clearly understand that in the event of 
mj appointment in the Sangthtn my services are liabe to be repartriated/terminaLd wihoLt 

notice, any time during the service, if the foregoing information or y port thereof furnished by 

M4 is found to be wrong or suppressed. 

PLAC__ 
(SIGNA1URE OF THE C,NDIDATE) 

FOR USE OF THE FORWARDING OFFICE 

Namef the Office______  
dated-.______ 	and address_. .___.___._____-_ - 

riI .'....4 

c',4,, 

~- I 

(Pase give complete address) 

It is, certified that the applicant is working as a 	 since 

in this institution, which is a Governnt/Seml Governmcrit/ Stat m 	 o Govtl 

Govt tecognised/ Autonomous! Aided! Private and that entrLS made by the appcant have been 

foithd correct an verification from his s'ervice records. 

No vigilance/disciplinary cdse . ls periding/contemp ated against him/her at the time of dpplica 

1 tioh. 

Pacè 	 . 	 Signature 

Name  

Dated' 	 Designation 

SEAL 

'COUNTERSIGNEb 	 . 

NAME• 	,. 
DESIGNATION 	 I 

(To be éignedby NelievinglAppointingfCompetent Authority) 

SEAL 	 EN 27189 

• 	. 	: 
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Dr 

Vidya1ya Sarvjthnn 
(Estt.r Sectioi) 

18 - °Ins.titiit.jon1 ALG, 
3haheed J00i. 3rh 1 q 

F.-7-/00O -Js(LII).[. 	
0 	 1)ATE 

17  MAY 
Kendriyal Viyalaya Sngithn 

Regiona Off ice, Guwahati 
.. ..

0'  

Su)ject' Appointment of Shri/mt,.INABarua 
to the post of PRINCIpAL in Kendriya 
Vidyalaya Sanqathan by transfer on 
depUtation basis in the scale: of ray. 
Rs. 10000 325 -15,200L 

 - --- 
Sir/Madam, 

On the basis of the recommendtjon of t;h Sn1ncjo 
CoiL 	1i 	umpetfl.t. uUior1ty ha approved the app.o±ritment 
.02 Shr 	X , :  Bar .ua 

 as PRINCIPJL in IWS on deputation basi9 in the pay scale of Ps.1 0 0 00-325_15200/ with 
effect from the date - he/she assumes the charge of- the post., His/ 
Her depUtat.o in Kvs will be initi.ally for a period of one year 

or till further,ordrs ihichver.is earlier, Theperiod of 
deputatj 	an be extefldeç on year to year basis for 

r 	
a maximum period of 5 c.ar dpcnuing upon his/hcr conduct nc1 perrormanco 

an 1clrru1nistratjv exigcmcjos. The aopolntrnent will be governed 
by U9ua1 drputatjon terrn9, 

He/She is ' pQSted as Prncipa1 at Kndriya Viclylyn, 
Q'c,c Torhat 	 .• 	 0 	 •, 

/ 	 •, 	
0 	. 

I/h will 	the. 	 to draw pity ii th 3calu of - 
the post or draw dputatjon allowance as per ovt.. of India orders/ 
instructions on thi.subject. 	 0 

Shr.i/mt. INC._E3arua, 
.- 	 may, be informed that this apt5ointmon.t bn  de l ) u 4_ ,~71 tion will not confer on him/her 

any claim for permanent n)orpt;Lofl/roqjJ 	ppofn mht 
r -)cip 1 in inc14- 1yti Vic1yi in y't 	1dj U fl. 	Mor over, h/thc 

cclnnoL claim for 	
- 	 putatlon period a s a matter Of 0  right, It should he clearly unc1erstr,,c -i that the tEoresL-1ic1 perioc1 

of deputatjo cr be curtailed at tfic- sole discretioti of the 
oInmissioner, 1S. On c c ibr)j e ti oill te r inination of deputation 

period, he/she will be r 	rtocl)ck to his/her parent off ice/ - 
0 	

f9r1rr 	rq4-. 	 - 	 - • 	-• 	

- 	 0 • 	 • 	
• 	 - 	 0 	

0 

	

- 	 -ac 	 • 	 ' 



*00  

It is, therefore reud that 

	

may Plse he reliev4 	
nmecUately.j 	

t: 
on to joj 	endriy 

Viy 	GC 
as Prjn 	

latest }Dy 15.6.2000 	

faifl 	icJ it 
Will 

	

.. 	. 
he pers 	that 

he/shq is .no 
iflterest d in thjg 

. 

this °ffer 	bc treatei 	
wjt 	

anyEurthr 
flOtic 

I3e 	

relievjg it my be 
Ofls(rpd 

that n' disci1 	
is 

PCfljj 	
OrCO€1 

case t 
S. 	 - flc- 

i any staç 
that thc, cflr1ite doe3 

tsfy/fulfj th 
C 	

Ctj 	
prewcrihed in  

Recruit 	RUis 
for the post 

O Princi10 	
not Clor from 

Vigjfl 	
ang 	or h 	urnish 	

parjcu1ars r 

SUppre 	
ny ma€erjal/j 	

i the 	Plic 
poSt of 

Principaj 
hs/jer deputation 	 j 	

for the shall 
stand terjflated 

Qurs faithfully, 

(V. I<.GTWPA) 
1Sistat1t COrnmjssj 

.7 f• Corn 
1 	

. 	- 

	

Yla 	
—!1, 

'flaU78 	

FI may fl 	
to1 to thiq 	

1ithj 7days 
tti 	() 	

o of f 	
also ropo 	to 

c 	tatj 
&rVC by the Sj1211.01 

Peridrj_jrCl
thu MC < v 	CC Jorf)t' 	. 	

With. 

[h

to 	teofjj INA aru 	

as Principai to this 
	fic 	s 

— 	 •_w tq_ 	 .. 	 . 	 . 

well as ssistaflt 
ComiSQ 	

Ro, concerned Imm 
' 

Th 	
J(,v, Narngj 	

GuWh 	1 
The ASstt. 	 aon Comi 510  

eq 	 ro,Guwahati . 	. . nt rues 	
o t ifltjma to thi3 of1ce 

irnrnedj 	by 06 	 . Person a 1 	 t i 
fjl 	

, GUa 	fil 

2 . 

3 . 

'1. 

5. 
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MIS 

Maligaon Chariali 
Guwahati 781 012 

Phone 2571797-99 
U.N. KHAWAREY 
Asstt. Commissioner 

cDear Xrs. cBarua, 

Eece1Thnce is not lucI, it is result of Cot of 
hard wor& and practice, for success always &noc/s the 
doors of the doers anc[not the o6ser'ers. ¶llieJ4JSScE and 
J4ISScE results of 2004 have raised KANDRIYA 
VIDYALAYA SANGATHAN almost to tltepinnac& 
of glTo iy. 7/us trémendTous success cou&[ not have 6een 
possiLle Lut for the tenacious efforts and ac/i ievement, 
motivation of the Principals, commitment of the teachers 
determination of students and unstintec[ cooperation of 

r~r
parents. 

'Thinking is the 
capital 	 It gives me immense pleasure to note that 

solution
Enterprise is the 	KANDRIYA VIDYALAYA, IOC NOONMATI 

way 	 stands talTlest Ly ac/I ie'ing cent percent result in Lot/I Class 
Hard work is the 

X (J4ISSIE 2004) as welT as XII (fiISSUE-2004) !You 

Dr. AP.J. Abdul Kaiain.  aniyour entire team, therefore nc lily LeseivedLounty of 
appreciation and encominus. Let this ac/I ievement act as 
a driving force- a Len c/l-mar& for other ?(en6rzya 
/lalayas. 

We, fiope you wilT /jeep on woniQing with 
same zea4 resolve and commit ment to the cause of man-
makjng education so as to Ilo&f aloft the flag of 
KENDRIYA VIDYALAYA SANGATHAN. 

coXcLM'os I 

Yours sincerely, 

U.N. Khawarey 
Asstt. Commissioner 
Kendriya Vidyala Sangathan 
Guwahati Region 
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'HES3 jNPcUAATZN CFFICE  

• 	GcVTV:c. INDIA 	 .Annexur 

lv  

Th Mint strr of H)capcels apphntment of Principals 
• 	 ii 	4 

. )1t1 1 Gn deputation basis 	 DU4L 

	

• '• 	
Dt..19.l1.2 

The Mird.stzy of Hfl). has cancelled the appointed of .. 

all the Principals who Were linitially appointed on d.pi& 
I 

tation basis and lat.r{ ,on regularised in vio1attxi of .th' 

' rules of K and the r+servatlon  rules of Govt. of 	 tj 

The,Mthtstry has alsO'dircted to repatriate the princip14. 

r paientl pots/cadre. A special drive will b. to th4  
4 	 ,• 	 'I I 	 I 

launched 'o fill upthe vacant post of Principals r•ssrv 
I 	 . 	

.• 

or SC/ST. Besides this,the remaining vacancies will b.' 

• 	. 	 upbY:alicat9ri.s. The recruitment rules for 
• 

Principals'ip KYS will be modified. AS per this, one ha$tQ.. 

to secure at, least 4 makes at the Master Degree for 
-.4 

Øirect recruitment. For appointment to the post of Princtp.i . 
4 	 I•  

cm promotion, the emplfyee has to serve at least one year 

as Vice Principal ( Now throb years). 1. 
• 

	

The decisions were takep after thorough study of 	•3.y ti 

• documents.  

• 

	

	'The 6th 'Meeg.ng of -the Board of Governors was h.ld; 

on 19tn March, 1999 th4 mode of appointment of PrincipaFby 

	

ornmIssi'nr was decjded in the rne'tiny. The stydy of 	, \ s  

documents reveals that the quidrlines have n't bee follv,wd1 
LA 

due to whtth injustice has been done to the reserv!6 - 

as wll as general. C ategory ciri1id,L.r. Apart fr - rn it, right 

to cquai Oppor,turiAty an 11 aid (Jkn in constituti:InaI articles, 

has al'3o been flouted as a result of which ernplyees b.loning 

1 	 • 
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0 	 . 	

5. 

:2* 	" 	 . 	
5• 	

.5 

- 	... 	. 	.. 	 . 	
•i 	1 

eneral categories have been to reserfed aswellas g  

dep4ved of opportunities to face competitiOn. It has 

alsO been known that 5UCh principals who were appointed S. 	•• 

on deputati0Te9l9 .vEere.rögularised a fterwards. In such... - 

	

cases, the ConmisstOfler.  has violated the directiVe of 	 , i• 

the Hon'ble supreme Cou in reyaid to reservations. Thus, rt  

the o miqSi0fler 
KVS hac deprived the caixlidates of res.rY*! 

categorY from thir lgitimat0 right thugh they had 

• 
reciuisite }ualifiCaU.°fl for the post of Principal. 

There are 140 Principals on deputation vlO 	.1 

	

4 	 4 	

! 

tave been regularis('d in violatio 	
Bes1de this n of rules, 	 , 

IS 

 

187 persons klave been appointed.as Principal on deputatiOft 

	

acis. Theseper 0flS ar Worktrg against vaCar'I°s of 	/ I 

reservd . as 	11 as 	c;eyT1s. 
4 	 .••;•I 

	

I 	

.4 

' 	 I 
S 	 •• 	 . 	 F 

.5, 	 I  

4 	
5• 	
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0  

I 
I .  

THE-I (INDU. Sattrda , Nnemlie 20. 20(14 

poi.jAments of 300 KV 
prin -1p, Is cancçlled 

ily Our Special CorrcSI1lt( 	1rv:%I,r)Ii uh 	ol the 	ivtI- 	1 ,  kiiiii to 	iii' ci ttci ;icpohIit 

iniiit 	va 	taliti cliii a c iiitiIi\ - 	- 

N 	DEthi, NOV. 19. Th I luniall 	ivt'Ii the tctiuifl tliii( will lie 	of diwiiiiicitt 	itiatitig n 

Itesource Dev1O1)mCflt 
Minis- created in a .ntifflhet of Kendriya (itli Mictii1I iii the hoard of 

t' tody cancelled the appoint- \'idyaiayaS acroSs the coUnt. GovernorS of KVS. 1 hece douti-
ment orders of over 300 the itistr siinuhtafleotlSlY an- mentS tevcahvti that the Corn 

Kendriya Vldyalaya principals nouncc .
d that a drive would, be ii,iI55UtiC15 power to appOlflt 

issued dung the Murli Mano- . 1dertaken to fill the backlog of 
ptiIwiP;1IS ' ac not ohlnwid 

bar loshi regime as these ap-. vaCaIiCfl
4 S lot priflCiP8iS Iruni strictly 	

inUStCe to 

poltitiUCOtS W1'IC 	
inadc 'III the Sditiluht(l Caste and Sched- 

piTSOOS th-Ioiiging to both re 
1.

vioiatiOfl or rules and coiiSt(tU 	
tiled 1rih 'ctegOhlCS folhowcd server1 iid gi-iirTh 

r..,trW,tWc 

tionl prOViSIOnS n eqLiahitYflh by a general rt.CtUltrIicTtt for all 
	Ihesidic. 	 ititi1 	11tl- 

opportUfli. CanCchliiig Ole p- 	i(cguri1 .  to till up the remain- 	
j(iiic or' equality of opporttItittY 

poifluflCfltS. the MiniSt also is- ing vacancies 
	

wrrc violated as personS hcb)nR 

sued orders repatpat gthem w 	The lterUittiiflt Rules for log to 
	

categn- 

their parent cadre. 	
pi incipiS in KV will be amend- rics did tot ge an 

opp01ni 

These epointlnCI)tS wct 	
ed to niake 4S per cent nt the to eOiflpCtC liii the pacts. 

tnadeine%Crclseohbohlmi 	
1ios igr;tdtia(ul the uciaIify- 	

Also. while appohilthtiK thicr 

sioner's powc to appoint prin-. ing inaik l'o direct recruits. 
	

(leptitatiriritdIS on regular basic 

cipais and cleared at the 65th 	
(bc qualifying mark had bcen 	

s principals, who were Initially 

meeting of the fload of Gover- incrcacd to 50 per cent by the taken on deputatiOn for a fixed 

I)O 

of the Kendriya Vidya(aYa' previou rcitnC 'to the disd- tcotlre, thit' ibm CinflhiSi0I 

sangathan (KVS) on 
March 19 vantage f the reserved catego- had not bihlowCd the Supreme - 

l9i9. 	
tICS. 	 . 	

(iitit t jud1i11C0t (Iii reservation 

The nppOifltn1COIS WCI liii- 	
The ruICS will he amended to thereby depriving the lcgitifl)8t 

tially made on deputation ba- reduce tine number of y 
	

for tights of persollS brloflgifl to 

sis and subseqUCfltI manly of promotion as. pritiC 
	

.ImIi), the rcc ed categOrS lcncmr 

the appointees were regulariscd vice.princil)al 
	

.' 	
getting aplrniulti'ti as pTinciI 1  

'in violation of the 	S rule and 	
According to the niiit9Jl1C 

in KVS.' the uiifliSt 	aiil. 
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KENDRIYA VIDYALAYA SANGSTHAN 	'3D 
HEAD QUAR2ERS 

18, INSTITUTIONAL AREA 
SHAHEED JEET SINGH MARG 

NEW DELHI-110015 

No. F.T.-7/2001/KVS(Estt-II 	 November 18, 2001 

OFFICE ORDER 

WHEREAS Shri S.K. Tyagi presently working as the 

Principal at Kendriya Vidyalaya No.1 Faridabad was initially 

nominated as Principal on deputation basis vide letter No. 

F.7-4/2001--RVS(Estt-II) dated 12.6.2001. 

WHEREAS the said Shri S.K. Tyagi was appointed as 

Principal on regular basis while working as Principal on 

deputation basis by the then Commissioner, KVS vide Office 

Order No. F-7/2002-KVS/Estt-II dated 28.6.2004. 

WHEREAS the Chairman, KVS after examining all the 

materials on record and Recruitment Rules of KVS for the Post 

of Principal has found that the then Commissioner has acted 

beyond the Recruitment Rules and constitutional provisions in 

appointing the said Shri S.K. Tyagi as principal on regular 

basis while working Principal on deputation basis and has 

observed that his/her appointment on regular basis a. 

Principal is not within and inIw&is liable to be cancelled. 

Contd. .. . . P/2 
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Pursuant to the above direction, I hereby cancel the 

appointment order issued vide Office Order No. F-7.7/2002JKVS/ 

Estt-II dated 28.6.2004 to Shri S.K. Tyagi appointing him/her 

as Principal on regular basis with immediate effect. It is 

clarified that since appointment Order for the post of 

Principal on regular basis is void and is under cancellation 

of the same without issuing Show Cause Notice is justified, in 

lieu Shri S.K. Tyagi is directed to handover the charge of 

Principal to Vice Principal/Senior Most PGT immediately and 

report to Principal Incharge in the same Kendriya Vidyalaya as 

PGT (Physics) for the post held by him/her prior to his/her 

appointment as Principal and dicharge his/her duties as may be 

assigned to him/her. 

C TAMGLAL JAMUDA ) 

COMMISSIONER 

Copy to information and necessary action to :- 

Shri S.K. Tyagic 	 lJ Eridab1adt z 
The Principal, kendriya Vidyalaya No.1 Faridabad. 

The Chairman, VMC, kendriya Vidyaiaya No.1 Fatidabad. 

Asstt. Commissiuoner, KVS, Region-i Office Delhi with the 

direct ion 

Personal File. 
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GEl AHATI EENCH — GUWAHATI 	J9 
O.ANo.27012004 

IN THE MATTER OF: 

Smti ma Baruah 

Applicant 

-VERSUS- 

The Union of India & others 

	

-- - 	Respondents 

Written  Statement filedby the 

Respondents No.2L3.: 

I, Sri U.N Khawarey, the Assistant Com-

missioner, Kendriya Vidyaiaya Sangathan, Regional 

Office, Guwahati, do hereby solemnly affirm and file 

the written statement on my behalf and on behalf of 

Respondent No.2 as under:- 

1). 	That I have been served with a copy of the 

Original Application, I have gone through the 

contents thereof. I am competent to serve this 

Written Statement on being supplied with comments 

from the Read-quarters On behalf of the respondents, 

they being official respondents. I am fully 

acquainted with the facts and circumstances of the 

case. 

Contd ... ... 
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2) 	That the deponent states the allegations / 

averments which are not borne out by records are 

denIed and not admitted. Any averments / allegations 

which are not specifically admitted hereinafter are 

deemed to be denied. 

That the deponent begs to apprise that the 

grievance of the applicant is that by issuing the 

order of cancellation of appointment and their 

zepatriation to the substantive post their right have 

been vIolated, whereas the applicant has no right to 

submit that any of theIr right have been violated 

inasmuch as in the advertisement it is clearly 

• mentIoned that the term of deputation shall be for a 

period of one year exten able from year to year upto 

a maximum period of five years and will be governed 

by the existing Instructions of the Government of 

India relatIng to deputation and that the Kendriya 

Vidyalaya Sangathan deserves the right to repatriate 

• the deputationiat at any point of time even before 

completion of the approved deputation period without 

assigning any reason. 

That with regard to the statenents made in 

paragraphs 2, 3, 4 	Y 	- 	 the 

respondent states that these are matter of records 

and does not submit any con ent. 

That with regard to the statements made in 

paragraphs 	o, i i, 	the respondent denies the 

correctness of the same for, the decision of the 

Chairman in cancelling the appoiniaeflt made on 

1-.- 

Contd... .. .. 
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deputation kasis and in furtherance some of them who 

were regularized were to be cancelled is lawful. 

Had the applicants been appointed as per 

ule of the Kendriya Vidyalaya Sangathan, then there 

was no need for the' Kendriya Vidyalaya. 'Sangathan to 

take action in the manner it has taken now. To allow 

the applicant to contInue in the post would mean to 

giving a go-bye to all the Constitutional provisions 

and the Kendr iya Vidyaiaya Sangathan would remain a 

silent spectator by suppressing the legitimte rights 

of those persons who were elIgible for being eithe.r 

promoted or recruited as Principals.. It is submitted 
• 	

that the then CommissIoner who happened to be the 

• 	appointng 	authority 	appointed 	Principals 	on 

deputatIon basis 	on 	year 	to 	year 	basis. 
• 	

Simultaneously, the then Commissioner was approving 

li.thbing of .  .aiithepos.i,s earmarked for General and 

.SC / other reserved category and wert on appoInting 

Principals on regular basis who were working on 

• deputation, although no such provisions were not made 

in the recruitment Rule for the post of Principal. In 

all, uptll now, there are 140 candidates whose 

appointments have been regularized against the Rules 

and as many as 187 .ersOns working on deputation 

basis as Principals In various .Kendriya Vidyalayas. 

These persons Regul.arised as well as on Deputation) 

are occupying the posts meant for the reserved as 

well as general ... category.. candIdates, The 

Commissioner's" power to appoint Principals in the 

manner, decided by the BOG was not followed strictly 

resulting in injustice to persons belonging to 

•ConjJ.... 
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reserved / general category. The appointirents made by 

the then Commissioner cannot stand the scrutiny of 

law inasmuch as their has been a flagrant violation 

of Constitutional provisions via-a-via persons 

belonging to reserved / general category who could 

not gather opportunity to compete for the post of 

Princpai. Even the Hon'ble Supreme court's Judgment 

on reservation has not been followed while operating 

the recruitment Rules thereby depriving the 

legitimate right of persons in the reserved category 

from getting appointed as Principals ever since the 

then Commissioner started regularising the 

deputationists as Principals who were initially 

appoir ted for a fixed tenure. 

• 6). 	That with rega±d to the statements made in 

paragraphs 	 the respondent states that since 

filing of the Misc Petition 114/04 by which the 

impugned order has been annexed the defect being 

cured and the respondent does not offer any comment. 

7). 	That with regard to the grounds set forth in 

the application in paragraph VII, the deponent 

submits that these grounds are ill founded and no 

legs to stand to support the ,clam of the applicant 

for the irregularities and illegalities as mentioned 

in above paragraph being committed in appointing the 

applicant in the initial, it has violated the 

prov1sons as under: 

I. 	i irect recruitment quotas of ST/ SC, OBC 

categories have been utilized by the deputationist's 

Contd ...... 
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incidentally, reservation rules are not applicable 

when the posts are filled up with by way of 

deutation. Similarly, promotion quotas of all 

candidates have been utilized by deputationist. 

Deputationists for such period frustrated the very 

purpose of reservation Rules. 

By denying the opportunity of competing for 

the post of Principal to the general public, the 

Constitutional Provisions have been violated. 

By regularizing the deputationist against 

the vacant posts of Principals contrary to the terms 

of deputation, the appointing authority (i.e. 

CommissIoner KS) has exercised the power not vested 

on him. 

Therefore, from the above it is seen that no 

actIon contrary to law has been taken by the 

respondent and the actions have been taken in 

accordance with the Constitutional provisions and 

further more the applicants have no vested rights 

conferred upon them to seek quashIng of the order 

dated 18-11-2004 and in the circumstances it is 

submitted that the applicant have not made out any 

case for interference by this Hon'ble Tribunal. 

It is further submitted that, as submitted 

above there were irregularities coimnitted by the then 

Commissioner, the present Commissioner referred the 

matter to the Chairman for takIng a decision although 

the Commissioner himself had pointed out the 

Contd. . .. 



b) 

-6- 

following steps to rectify the same and detaIls that 

was put forward by the Commissioner in this regard 

are as follows: 

'Considering this blatant violations in the 

recruitment rules for the posts of Principals the 

following policy decisions are proposed to rectify 

the situation: 

i. 	The order of appointment issued to the 

Principal on deputation for regularising their 

service as Principals while working on deputation may 

be cancelled. 

i. 	All the deputationist working as Principal 

maybe repatriated to their parent cadre. 

Recruitment Rules for Principals may be 

amended providing for 45% quailing marks in Master 

Degree in case of direct recruitment and in case of 

promotees minimum 1 year. qualifying service as Vice 

PrIncipal in the Kendriya Vidyalaya for promotion to 

the post of Principal. . . 

iv. 	Special RecruItment drive may be made for SC 

and ST to fill up the backlog vacancies followed by 

the general recruitment for all categories to fill up 

the remaining vacancies". 

Thereafter, on getting the direction from 

the Chairman t  the Commissioner proceeded to issue the 

order dated 18-11-2004. A reading of the order dated 

18-11-2004 itself makes it clear that the 

Contd...... 
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Commissioner had applied his mind and it is only the 

applicant who are twisting the facts. 

It is submitted that the Corrni ssioner 

applied his mird and also the Rule while cancelling 

the appointments of the applicants. Since the 

regularisation and continuing of deputationist beyond 

the period is void abinitio, non oservance of 

principal of natural justice which in otter words, 

the observance of natural justice is no way attracted 

would not vitiate the order dated 18-11-2004. It is 

further submitted if the order dated 18-11-2004 were 

not Issued it would amount to encouraging the 

violation of cQnstitutional provisions thereby 

depriing the legitimate right of the persons who are 

entitled to get appointment as Principal on promotion 

or by way of recruitment. 

8). 	In view of the above it is submitted that 

there is no merit in the O.A and the O.A. is liable to 

be dismissed with cost,; it is also prayed that in 

view of the above the interim order passed by this 

Hon'ble Tribunal may be vacated. 

\1 E R I F I C AT I 0 N. .. ....Page/8 
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AIDAV1T/YL 	. 

I Shri Uclay Narayan Khawarey, Son of Shri ,]agat 

Narayan Khawarey, aged about 44 years, presently working 

as Assistant Commissioner in the Regional Office of Kendriya 

Vidyalaya Sangathan, Maligaon, Guwahati, do hereby 

solemnly affirm and declare as follows: 

1. 	That I am the Assistant Commissioner of the Kendriya 

Vidyalaya Sangathan, 	Maiigaon, Guwahati, as such 	I am 

acquainted with the facts and circumstances of the case. By 

virtue of my office I am competent to swear this affidavit. 

That the statements made in this affidavit and in the 

accompanying application in paragraph j,. i1 D-S are true 

to my knowledge, those made in paragraphs 

being matter of records are true to my information derived 

therefrom. Annexures are true copies of the 

originals and groups urged are as per the legal advice. 

And I sign this affidavit on this the 	th day of ) 

ctober 2005 at Guwahati, 

iden tifidby 

DEPONENT 

I 

I 


